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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Applicatioh No. 14 of 2001
with
Original Application No. 365 of 2001

Date of decision : This the z:z day of December,

Hon'ble Mr. K. K. Sharma, Mémber (A).;
Hon'ble Mrs. Bharatl Ray, Member (J).

O.A. No. 14 of 2001.

Shri Kshirode Chandra- Bhattacharjee,

Private Secretary,
O/o the Divisioinal Organiser,

" NA Division, SSB,

Tezpur & 21 Ors.

By Advocate Mr. K.K.Phukan, Mr. S.Chakraborty

-versus-

1. Union of India
Repesented by the Cabinet Secretary
to the Government of India,
Department of Cabinet Affairs,
Bikanir House, Sahjahan Road

New Delhi.

2. Director General of Security
Block-V (East), R.K.Puram,
New Delhi.

3. Director, SSB Directorate,
East Block-V, R.K.Puram,
New Delhi.

4. - Divisional Organiser, NAD, SSB,
Tezpur.

5. Divisional Organiser, SSB,
A.P.Division, Itanatar.

9] Deputy Inspector General,

Training Centre, SSB,
Salonibari.

By Advocate Mr. A.Deb Roy, Sr. C.G.S.C.

O.A. No. 365 of 2001.

Shri Harendra Narayan Singha
Area Organiser, SSB,

-Kokrajhar & 6 Ors.

By Advocte Mr. K.K.Phukan

-vVersus-

2001.

...Applicants

...Respondents.

. ..Applicants

Contd. ..
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1. Union of India ,
Represented by the Secretary to
the Goverment of India,
Department of Home Affairs,
C.G.0. Complex, R.K.Puram,

New Delhi-110066.

2. Director General, S.S.B.
Ministry of Home Affairs
R.K.Puram, '
New Delhi-110066.

»

3. . Divisional Organiser, SSB,
' N.A.O0., Tezpur, Assam. -~ . . .Respondents

By Advocate Mr. B.C.Pathak, Addl.C.G.S.C.

ORDER

MRS. BHARATI RAY, MEMBER (J).

Similar questions arise for consideration in these two

~applications hence these are disposed of by common order.

All the'29:applicants are working in the department of
Special service Bureau (for short.SSB). They have filed these
applications under Section.i9 of the Administrative Tribunals
Act, 1985 and were permitted to:persue these applications under
the provision of Central Administrative Tribunal (Procedure)
Rules, 1987.

It is o the ’case of the. applicants the the Cabinet
Secretariat letter dated 18.12.1987 (Annexure 11 to the O0.A.
No.365/2001) addressed to the Director (Planning), Directorate

General of GSecurity informed that various concessions were

granted to the staff of SSB, SFF, C.I.0.A. and Directorate of

were listed at Annexure I to the letter dated 18.122.97

Accounts and the said concessions /and according to item 2 of
Annexure—l to the said letter ration allowance t@:thﬁxrﬁnm‘of
Field Officers'and below has been granted. It is the grievanee
of the applicants that although they are also entitled to
Ration Allowance in the light of the Cabinet Secretariat letter
dated_l8.12,l987 but the same has not been graﬁted to the

appicants applicants. The applicants made representation before
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the autherity but the same was hbt considered on.the ground
that» applicants are the Gazetted Officers and the same was
clarified vide letter iseued under Memorandum dated 5.4.2600
(Annexure-XI to the OA). Being aggrieved by the said decision
the applieants have filed this apblication seeking a direction .
to the respondents for granting ration allowance to the
applicants as has been grahted to the similarly situtated
perSon_at Tezpur, SSB. |

2. The respondents.have contested the applicafidn by filing
written statement. It is the stand of the respondents that this
concession of Ration Allowahce is authorised to the rangigield
officer and below only and the same 1is not authorised K
civilian gazetted executive and non—executive ehployees. The
representations of the applicants have been considered by the
aﬁthority and replied on merits. It 1is also contended'byltﬁe

respondents that the Scheme issued by the Govt. of.india issued

under letter dated 18.12.1987 clearly stipulates ‘that the

concession of Ration Allowance has been granted to the

executive staff up to the rani of Field Oficers. It is also

contended by the respondents that the case of the applicants

is not at all covered by the decision rendered by this Tribunal
as claimed by the applicants in para (viii) of the O.A. and the
. A

present aplication is devoid of merit andkgliable to be

dismissed.
3. The learned counsel for the appicants argued strongly on
the point. -+:: Referrig to. the judgement passed by this

Tribunal which is annexed as Annexure A tc the O.A. and
submitted that the case of the applicants are fully covered.by
those judgements and the applicants'are therefore entitled‘to_
get the relief as prayed for in the application. |

4, We have heard the learned counsel for the parties and
perus’ : _the application, material papers'on.record and»the

written statement filed by the respondents. Concessions made at
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serial No.2 in Annexure-I to the letter dted 18.12.1987 is
éeproduced bélsw ; |

"Ration Allowsnce to the rank of Field Officers and eblow

at the following rates excepting SSB personnel andDy.

Comdts/Coy Comdrs/Astt. Coy Comdrs of SFF and also those

on deputation in the SFF from the Army."

From above, it is clear that the persons who are holding
the post above the rank of Field Officer are not sntitled to
the Ration Allowance as provided for. After going through the
judgment passed by the Tribunal (A-I collectively), it_is found

that applicants in those cases were working in-the rank of
Field Officer/below the rank of Field Officer.

5. Considerihg the above facts and judgment relied upon by
the counsel for the applicants and Annexure I to the letter
dated 18.12.1987 we are of the view that'the Ration Allowance
was granted to the personnel holding the rank of field officer
and below. The applicants are holding the post above the rank
of Field Officer, therefore the applicants are not entitled to
the relief prayed fof and there 1is no alternative but to
dismiss the appiication._ Accordingly . the appliéstions até

dismissed . There, shall however be no order as to costs.

Bhosr o Ly | g
- (MRS. BHARATI RAY) _ (K.K.SHARMA
Member (J) ' Member (A)

trd_' ' ' ‘~



R

|
|
|
’
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
GUWABATT
Q.4. NO.
gl Shri Khircde Chandra Bhattachar jee — Applicant

% ov-
i Versus
Union of India & others - Respondent
I NDE X

; Sl. Particulars Page No,
| 1. Application 1 to 10
& 2. Verification il
3. Annexure - I 12
4.  Annexure - II ’ 13 to 18
5.  Annexure - 1T 19
) 6. Annexure - IV . ’ 20
: 7. Annexure - V 21
8.  Annexure - VI fo VII 22 to 23
| 9.  Annexure - VITI , 24 to 28
E; 10.  Annexure - IX 27 to 29
11, Annexure - X 30 to 32
12. Annexure - XI 33
: 13. Annesure - XII 34 to 35
14. Annexuré - XIII 38

15. Annexure — XIV ' 37

Filed by
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1/ 22
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IN THE CEN ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH GUWAHATI.

{ An application U/S 19 of the Administrative Tribunal Act.1985 )

)60 |
0. A. No. /é% Z/fﬁb

/ 2000,

1. Shri Kshirode Ch. Bhattacharjee,Private Secretary
0/0 the Divisional Organiser, NA Divn, SSB, Tezpur.

2, Shri B. B. Joshi, Area Organiser
0/0 the Divisional Organiser; NA Divn, SSB, Tezpur.

3. Shri Dilip Paul, Jt.Area Oraniser
0/0 the Divisional Organiser, NA Divn, SSB, Tezpur.

4, Shri A, Brahmin, Sub Area Organiser
0/0 the Divisional Organiser, NA Divn, SSB, Tezpur.

5. Shri Hiren Borah, Accounts Officer
0/0 the Divisional Organiser, NA Divn, SSB, Tezpur.

6. Shri C. K.Bora, Section Officer
0/0 the Divisional Organiser, NA Divn, SSB, Tezpur.

7. Shri K. M. Cariappa, Publicity Officer
0/0 the Divisional Organiser, NA Divn, SSB, Tezpur.

8. Shri Prabin Goswami, Asstt.Engineer
0/0 the Divisional Organiseer, NA Divn, SSB, Tezpur

9. Shri P.K.Chakrobarty, Sub Area Organiser
0/0 the Commandant, WATS, SSB, Debendranagar.

10.Dr. (Mrs) K.S.Devi, Medical Ofticer
0/0 the Commandant, WATS, SSB, Debendranagar.

11.Shri P. B. Chettry, Sub Area Organiser
0/0 the Divisional Organiser, NA Divn, SSB, Tezpur.

12.Shri T. R. Newar, Circle Organiser,
0/0 the Divisional Organiser, NA Divn, SSB, Tezpur.

13.Shri J.S. Bahuguna, Jt.Area Organiser
0/0 the DIG, Training Centre, SSB, Salonibari.

14,5hri K.V.N.Rao, Sub Area Organiser
0/0 the DIG, Training Centre, SSB, Salonibari.

15.8hri R. R. Bhatt, Circle Organiser
0/0 the Commandant, WATS, SSB, Debendranagar.

16.Shri P. P. Biswas, Circle Organiser, Dhekiajuli.
0/0 the Divisional Organiser, NA Divn, S8SB, Tezpur
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17.8hri B.N.Borah, Private Secretar f.zgﬂu
0/0 the Divisional Organiser, AP Divn, SSB, Itanagar.

18.8hri N. K. Das, Private Secretary
0/0 the Divisional Organiser, AP Divn, SS5B, Itanagar.

19.8hri A. B. Sarkar, Section Officer,
0/0 the Divisional Organiser, AP Divn, SSB, Itanagar.

20.8hri Nitu Das, Asstt.Engineer,
0/0 the Divisional Organiser, AP Divn, SSB, Itanagar.

21.Shri D. K. Thongon, Sub Area Organiser,
0/0 the Divisional Organiser, AP Divn, SSB, Itanagar.

22.9mt. Kamala Das, Area Organiser,
0/0 the Divisional Organiser, NA Divn, SSB Tezpur.

(ALl the applicants are serving in the SSB, North Assam Division,
Tezpur Assam, TC and CSD Salonibari and Arunachal Pradesh Divi-

sion, Itanagar).

+vve.Applicants

- Versus-

1. Union of India,
Represented by the Cabinet Secretary to the Govt. of India,
Department of Cabinet Afftairs, Bikaner House, Sahjahan Road,

New Delhi.

2. Director General of Security
Block-V(East), R.K. Puram,
New Delhi.

3. Director, SSB Directorate,
East Block-V, R.K. Puram, New Delhi.

4. Divisional Organiser, NAD, %% (3 ,

Tegzpur.
555
5. Divisional OrganiserEAAP Division, Itanagar.

6. Dy.Inspector General, Training Centre, SSB, Salonibari.

.+ +«Respondents.
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PARTICULARS OF THE ORDER AGAINST WHIE€A THE APPLICATION IS

MADE

- +

Illegal and arbitrary action of the authorities in not
allowing to draw Ration Allowance although Ration
Allowance hés already been granted to the executive
staff with effect from 8.11.94, 23.9.97, 29.11.96 and

1.11.2000.

JURISDICTION OF THE TRIBUNAL.

THE Applicants declare that the subject matter of the
order against which they want redressal in within the

jurisdiction ot the Hon’ble Tribunal.

LIMITATION.

The applicants {further declare that the instant
application prescribed under section 21 of the

Administrative Tribunal Act, 1985.

FACTS OF THE CASE.

i) That the Applicants hereof are all Gazetted executive

~and non-executive personnel serving in the Special

S — e

Service Bureau (herein after referred to as SSB ) at'“

the disposal of the Divisional Organiser, North Assam
Division, Tezpur, the DIG TC Salonibari, WATS SSB
Debendranagar and Divisional Qrgahiser, Arunachal
Pradesh Division, Itanagar which is a Department under.
the Cabinet Secretary to the Govt., of India. (A list of

applicants giving details is encloseed as ANNEXURE-I.



ii) That the

iii)

iv)

plicants have a common grievances and
interest in the matter in question and as such they are
filling a common and single application insomuch as the
relief sought and, if granted to them will be equally
applicable to all of them as they are similarly
situated | and in order to avoid multiplicity of
litigations. As such the Applicants‘ggggqieave of this
Hon’ble Tribunal to allow them to file a common and

single application as provided in Rule 4(5)(a) of the

Central Administrative Tribunal {Procedure} Rules,

1987,

That the Applicants respecttully state that the Govt.
of India set up the Directorate General of Security
( D.G.S.) in the year 1962 under the Administrative
control of the Cabinet Secretariat for some special
purposes which is a multi-role, multi-disciplinary
organisation comprising four agencies, viz Special
Service Bureau (SSB), Aviation Research Centre (ARC),
Special Frontier Force (SSF) and Chief Inspectorate of

Armaments (CIOA).

That the Applicants respectfully state that the Cabinet

Secretariat, vide letter No. A-27001/4/86—EA—II dated

18.12.87 addressed to the Director,Planning,directorate

General of Security, informed that various concessions

—_

were granted to the staft ot SSB,SFF,CIOA and Director

of Accounts and the said concessians were listed in



v)

ANNEXURE-I. In the said letter it was also mentioned
that for some of the concessions, the various hardship
locations had been categorises as ‘B’ and ‘C’ stations

as mentioned in the ANNEXURE-II to the letter.

A photocopy of the said letter dated 10.12.87 alongwith
the Annexure are annexed herewith and marked as
ANNEXURE-II.

That the applicants respectfully state that from the
said letter and annexures, it would be ample clear that
certain concessions were granted and in the instant

case the concession mentioned at S1. 2 i.e. Ration

allowance would be relevant.

The ration allowance was granted to the ranks of Field
Officers and below to the personnel serving in the

location categorised as ‘B’ and ‘C’

vi) that the applicant respectfully state . that the
Director, SSB, New Delhi vide Orders mentioned below
has categorised the tollowing stations as B stations in
exercising powers conterred on him as Head of
Department for purpose of concessions from the dates
mentioned against each.

Place Order No. & date With Effect From
e Itanagar No.9/SSB/A2/86(1)AP-3440 8-11-94
date ed 8-11-94 -

-« Tezpur No. Y9/SSB/A2/96(1)NA-2766 23-9-97

dated 23-9-97
#,t’¢ Salonibari  No. Y/SSB/A2/86(i)-NA 29-11-96

dated 29-11-96

Debendranagar No.30/SSB/A2/97(17)4615-4646 1-11-2000

dated 1-11-2000
Dhekiajuli -do- 1-11-2000

( Copies of Orders are annexed as ANNEXUREs 111, 1V, V,
VI and VII )



. e
vii) That \ the-"applicants respectfully state that on
™

viii)

b)

declaration of Salonibari,Tezpur,ltanagar,Debendranagar
LT W, T % el [r—

and Dhekiajuli as Cateforised ‘B’ stations, the
-.-M’"
employees of the SSB serving at Itanagar, Tezpur,

Salonibari, Debendranagar and Dhekiajuli became

eligible for getting Ration Allowances.

That the applicants respecttfully state that the
concerned authorities ot both the SSB and ARC declined
to grant the Ration Allowances in pursuance of the
aforesaid. letter treating the personnel as non-execu-
tive, the SSB personnel of SSB and ARC filed following
0. As betore this Hon’ble Tribunal which were {finally
disposed of vide Judgment and order shown against each,
allowing the ration allowance to all non-executive
personnel.

0.A. No. 103/99 0.5. Rao and others versus UOl and
others and judgment order dated 8/9/99 (Copy of the

judgment annexed as ANNEXURE-VIII).

0.A. No.245/95 Sri Bishnu Prasad Saikia and others
versus UOI and others and judgment order dated 14th

June, 1996,

( A copy of the judgment is annexed as ANNEXURE- IX )
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c) 0.A. No. 228/1998 Sri Kiran Shankar Deb and others

versus UOI and other and judgment order dated
21.4.199Y.

( A copy of judgment is annexed as ANNEXURE-X )

d) 0.A. No. 353/99 shri T.R. Gogoi and others versus UOI
and others and judgment order dated 1/12/1999.
( A copy of the judgment is annexed as ANNEXURE-XI)

ix) That the applicants respectfully state that the
applicants took wup the matter with the appropriate
authorities praying that they be paid Ration Allowances
due to them and in reply the Joint deputy Director (EA)
in the directorate General of Security intimated vide
Memo No. 9/SSB/A2/86(1)-NA-997 dated 5th Aprii, 2000
that the personnel who have applied for ration
allowance are hol@igg_gggg&;gg,rank and as such ration
allowance is nQt admissi m.

( Cogy of the representation of applicants and SSB
Directorate Memo dated 5.4.2000 are annexed as

ANNEXURE-XII & XIII )

y x} That the applicants respectfully state that Ration

allowance has been granted to gazetted employee
(Medical Ofticer (SG) by the Cab. Sectt. vide their
order No. A-27011/6/92-EA-I1.3239 date 12th October,

2000,

\b/4<:://// (A copy of +the Cab.Sectt.order is annexed as

ANNEXURE-XIV )



xi) The \applicants‘pegpéctfully state that though as per

xii)

xiii)

(Vg
concessrqgifggfghted vide letter dated 18.12.87 the

applicants were entitled to Ration Allowance on
declaration the Itanagar,Tezpur, Saloniabri, Debendra-
nagar and Dhekiajuli as ‘B’ stations, the authorities
have not granted the same to the applicants., The
applicants had represented before the authorities and
action was taken by the respondents and the applicants
were expecting the authorities would give tﬁem the
benefit otherwise due to them and as such the
applicants being faithful and loyal Gazetted Government
servants, were awaiting for the outcome of their
representations.

That the applicants most respectfully submit that the
similarly situated persons have been granted Ration
Allowances, however, the applicants have been deprived

of from the same,

That the applicants most respectfully submit that the
instant 0.A. is squarely covered by the judgment and

orders as mentioned in para 4(viii).

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS.

i)

For that the action of the authorifies in denying the
Ration Allowance to the applicants only for that they
are gazetted officers is illegal, arbitrary and highly
discriminatory and as such this is a fit case where
this Hon’ble Tribunal will exercise jurisdiction and

grant relief.
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For that e aﬁ@k&é&nts have been discriminated against
in not aild&ing the benefit of Ration Allowances
although they are similarly situated with those of the
ARC Doomdoma, Numaligarh, SSB Arunachal Pradesh
Division SSB T.C. Salonibari and SSB North Assam
Division, who have been granted the benefit of ration
Allowance as per order of this Hon’ble Tribunal and as
such the action of the authorities is bad in 1aw> and

liable to be set aside.

For that since similarly situated persons of the ARC
Doomdooma, Numaligarh, TC Salonibari, SSB Itanagar and
Tezpur have been granted ration allowance, the
applicants are entitle to ration allowance and since
the same has not been granted to them, the applicants
have been seriously discriminated against, resulting in
violation of the provisions of Article-14 and 16 of the

Constitution of India.

6. DETAILS OF THE REMEDIES EXHAUSTED.

The applicants had already submitted representations
which were duly torwarded to the competent authorities

but nothing tangible has been done so far.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT.

The applicants further declare that they have not
previously filed any application, writ petition or suit

regarding the matter in respect of which this
application has been made before any court or any other
authorities or any such application, writ petition or

suit is pending before any of them.



8. RELIEF

SOUGHT.

It is, therefore most respectfully prayed your Lordship
would graciously be pleased to admit this application,
call for the entire records of the case, ask the
respondents to show cause as to why the applicants
should not be granted the benetit of Ration Allowance
with effect from 8-11-94, 23-9-97, 29-11-96, 1-11-2000
to the applicants of Itanager,Tezpur, Salonibgﬁi,
Debendranagar and Dhekiajuli respectively, as has been
granted to others who are similarly situated persons
and after pursuing the case or causes shown, it any,
and hearing the parties, direct that, in view of the
facts and circumstances of the case, the applicants be
granted Ration Allowance, as admissible as has been
granted to the similarly situated persons of ARC,
Doomdoma, Numaligarh, SSB Itanagar, SSB Tezpur and / or

pass any other order/orders as Your Lordship may deem

fit and proper.

9._INTERIM ORDER, IF ANY PRAYED FOR.

10.

N I L
Does not arise. The applicants will be presented

personally by the Advocate of the applicants.

11. PARTICULARS OF THE BANK DRAFT/POSTAL ORDER IN RESPECT OF THE

APPLICATION FEE. Dygbt of . 50/ payebie @l (00 Bank
@ L3 -

Bk

As stated in the index.

¢ G (£ Vil Led WV, 0ol
12. LIST OF ENCLOSURES : “V/F B417 g7 clatked o5—(1- 200, 'L”
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VERIFICATION

I, Shri Kshirode Chandra Bhattacharjee, son of Late
Kshitish Ch. Bhattarcharjee aged 57 years at present working as
Private Secretary , SSB North Assam Division, Tezpur do hereby
solemnly atfirm and state that I am one of the applicants in the
accompanying application and the contents or paragraph 7,8,9,10
of the said application including those made in this verification
are true to the best of my knowledge and belief and those made in
paragraphs 1,2,3,4 (i) (i1) (1ii), (iv), (v), (vi), (vii),
(viii),(ix), (x),(xi),(xii) and (xiii) are true to the best of my
information which have been derived from the record. I being one
of the appliéants have been authorised by other applicants to

sign the verification on behalt of them.

(-]

I do hereby verify and sign this verification this the

PIXTIINNY,
W gay of November, 2000,

TR0 lm~45%éamh{2§29‘m'

Date (-1 1072 Signature of applicant.

Place égibUMﬁﬂAﬁii



LIST QF APPLICANTS

Sl.MNo. Name of officer

Degignation

ANNEXURE~ 1
Puesmesmme

Place of posting w.e.f.

1.Shri K.C.Bhattachar jee,

2. " B.B.Joshi,
3. D.Paul,
4. A. Brahmin,
5. Hiren Borah,
6. C.K.Bora,
7. " K.M.Cariappa,
a. P.Goswami ,
g. P.K.Chakrobarty,
10. Dr.(Mrs)X.S.Devi,
11. Shri P.B.Chettiry,
12 " T.R.Newar,
/}13; " J.S.Bahuguna,,
*//;4. " K.V.N.Rao,
15. " R.R.Bhatt,
| i6. " P.P.Biswas,
17. ” B.N.Borah,
ig8. 7 N.K.Das,
19. 7 A.B.Sarkar,
20, " Nitu Das,
21. " D.K.Thungon,

22. Smt. Kamala Das,

Private Secretary

Area Organiser
Joint‘Area Organiser
Suby Area Organiser
Accounts Officer
Section Officer
Publicity Officer

Asgistant Engineer

Sub Area Organiser
Medical Officer

Sub Area Organiser

Circle Qrganiser
Joint Area Orgdaniser
Sub Area Organiser
Circle Organiser
Circle OQOrganiser
Private Secrgtary
Private Secretary
Section Officer
Assistant Engineer

Sub Area Organiser

. ‘—"'\.
S, — T
S

Area Organiser

Itanagar &  06-02-95
Tezpur 18-06-98
Tezpur 14-01-98
Tezpur 07-06-33
Tezpur 16-07-29
Tezpur 06-10-97
Tezpur 27-05-98
Tezpur 09-11-98
Jtanagar & ‘01—10-90
Tezpur 28-12-97

Debendranagar 25-07-98
Debendranagar 19-06-95

Debendranagar 21-08-93
TC Salonibari

Tezpur 01-09-98
Salonibari = 01-08-99
Salonibari 10~05-99

Debendranagar 16-07-38

Dhekiajﬁli 05-08-98
Itanagar 01-09-38
itanagar C11-10-89
Itanagar 18-03-94
Itanagar 0i-07-98
Itanagar 03-09-a8
Tezpur 20-12-99

2
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o B (ii)’Anﬂa%ithlsﬁ th
‘No.9/SSB/A-2/86(1)-AP sl;;g»gx?

O
Q, | ’\: ’ i 1 of S
o | Zﬁﬁy . Q(Bgi\/l// :} Directnrate General of Se

. urity
s Office -of the Director, 58$B, A
/] | Block No. V (Fast)yR.K. Plrem,” ./
A ' ' S ' o o
T AN e | i }y ;
Y \\ . i ! B v v
VIieT x NV, DELHT, THE QLM,J
: 2'1.; SN | e
v " G'RDERS . R : |
: In exercise.of wthe powersfin him asiHead of ‘Depertment, !
in terms of the Cabipet Secretarist letter No. A-27011/4/86-EA-11 i
dt. 18.12.87, the sanction of the Principal Director, DG=S., is
hereby conveyed 16 the classification of the undermentiopec stations
in the A.P. Division as Cetegory 'B' 8 'C' stations for fihe nurpose :
of various concessions as mentioned in Annexure'A' ( other than
clothing’ grant ) of “the above Juoted Cabinet Secretariat lietter dt.
18.12.87 for a period of one year with effect from the!dgte of issuc
of this order. ... . .o a0 T o
! Catedory 'B' Station ~ . Category 'C' Sfation
lﬁ‘ Rupa ’ - AP © 1, " Lubrang, AP %{
‘2. Xalaktang; AP 2. Bumla, AP g
3.  3asar, AP 3. Chuna, AP . |
4. Likabali, AP ' 4, . Kninzanam, AP |
5. Passighat, AP 5. -Muktar, AP
6. 'Tézu, AP - 6. Ziro, AP . . |
7. 'Khonsa, AP . - 7. Zimitlang, AP |
8., ‘Itanagar,A.P.. 8. Bleeting, AP !‘
9.  Mukta, AP .. . 2’9, ‘Lumla, AP~ @ | !
-10. ‘Dirang, AP i 1C. Jung, AP . - :
11, Nefra, AP | ; 11, Thrizine, AP |
12, *Raga, AP L 12.,MBomeng,,AP RIS N
130 Talifa, AP+ .- 131'Sagaled, AP |
.14, 'Palin,FAP . 77 7T 14,0 Nacho, AP i1
- 15, : Boleng, AP ., . -15." Damin, AP =~ ' |
- 16, Chowkham, AP 116, Kronli, AP !
17.. Wakro, AP = - 17.° Luma, AP . "
T T '18.. Zimithang; AP.
o
- g
1-.”*”":ﬂfﬂ49
 ( B.D+<ADHIKARI )
‘  ASSISTANT DIRECTORI(FA)
Copyt bo {é ‘ - Y ;
L. The firector of Accounts, Cabinet Secretariat, R.K. Buram, New ;
2. Diviiional Organiseri:AP Division. A non-refundablé clothing T

~rant is almissible on posting to those stations, which areilocatled

&t or highr than 300 meters above Sea Level and in b&tween 1500

and 3(Y'0 mters above MSL, Therefore, a proposal indicating the
height of :ach station ( in meters only ) which are in between 156 ¢
moters and 3000 meters above MSL and those are higher:than {30C0 meters
ibove alomwith full justification may nplease be sent to this

_Directorat for necessary action. - ;
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e ’ - DIRECTORATE GENERA SECUR

. CQFFLEE OF THE DIREFTGR DiH

: R -~ EAST BLOCK-V, R.K. FURAM,
e ‘ - "me;DELHI - 110066, ~

hJ

DATE twn f& &@w LCoa |

CREER s
In exercise of the powers vested: in him 2« Hesd
Dewér%nent -and in teras of Cabinebt Secretaciat, letise  to. o .

ot

t :
/4fbé~EéhII dated, 18.12.87, Dir=zctor, 888 has ravie s’

L&t?d@r;ﬁ:tlﬁn . atatus of var1§§% lozations situated in the
Divisicns aad T Training Cent?es and ordered de~categarisation
cats*0r1=afson of the ilocations as par list enclosed as Apaeadic .
‘&0 as Category ‘BT and L7 stations for the purpoass of various
conmessions menfionsd in Grnexurs-Iiother than clothing granid of
the asbove gueted Cabinet Secretarial, Letter dated, i& 1E.87 anl
oer list enclose ,
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All orders issuad in this regard, from time to fims oo

'E&iéd-as anended except-?ar_the;graﬁt of clﬁtHing grant.
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%y R.i. Furae,
New Delhi \iu copzns). . ;o ~ !
T&éjacé*} Hﬁfﬂ?(ﬁ&sfkaw?ssfuazm fﬁP/SHG?M&N,?ivisiﬂn.

The DIsBG: FA Gwaldam/Sarahan/Salonibari/Ha¥long/Kumar$a1ﬁ.

3

The Accoupgs O+{1cer, SSB Diréctarate,’New Delni.

AI/n2/EI/EZ/A4/F Rranch/Coerdlnatann Fnlllusﬂf.

Drdar +11e. S {
.A" i : ’ ﬁ
H{a Bl b
/ :
v . éﬂ”
B A



s s el S EdE L Y

5
5,
3
=
0 .
T . i
. i ‘f‘ ‘
s t M
M 2
P B
. -4 B ‘
0. FANGU . j
1. SBOFESHWEAR ] B ~ D~ '
P ¥ (B -Wﬂ~
ER " 3]
] -
14, =
15, o
14, B
17, .2
19, =
i, B
2G. JOSHIYARA E
~i. TEKHLA - g8
HURTH 655AM : 3 :
. . 4 i
1. TEZPURY L B DIR,SSE !
Z. _ SALONIRARL UV 5 ‘ -Da-
z. GEBRU$%RH’*IN i Bo
ﬁE

v
— C’
=
. i
oy

X

!

o
o

i

- e e -

" *ngu~‘
TINSUKIYA -DO- .

b
C =
- I
Ll I
o
C i
[ MY
“B-
it I
0 bt
T
N
o
(R
|
I
o
=

SIS S ¢
3

. DLMDOGMA  ~DO- -Did- i
G. 3ADYA L lpO- D~ !
T, NORTH LAKHIMPLUR - R ~Da- :

(NORTH | Lﬂknxmbba AREAVE - DO !
0. RIHFURIA™ =D0- ‘ o

BrHALT =G0~
SOOTEAITEZRPUR aRES)
ODHEKIAJULI -DO-
MANGALDGI. =bo-

»

<

NSO S Bl B 5
B
i

a ot jon get] poe Pl b

W omwmwonr e Moo D e m
H
=
)

-~
- UDALEBURT v DG~ ~DG— -
. DERENDRANABAER ' .o ~-Do ;
{TEZPUR AREAQ) - R ’ ’ 4
18, RANGIA(NORTH KAMRUS T ~Dig~ T
- AREAY. , o !
1. NALBARY . - -Di- B S :
29, KAMALFUR ~D0- B N
Zi.  BARPEYA - -pO- B o
2D, DaRAMa | ~D0- B ’
23.  SORBHOG -0 B ‘
4. DHUBRIEQERAJHAR ARTAS 1 .
IS, MANKACHAR -DO- B ‘
= RONGS&ISS0N DI~ &
318AGN ~-DO- =
Lon :
= [
I T -50G-
T " SENTAE



.~

B A T ¢,

e o

e
~

— -

L ——t -

e e —— e e e APCARIIT T ¢

T c_,w&.;:&&"f'f::fﬁui:.;: ‘‘‘‘ - ‘
[ g ) i
B ARy S
1 ' ¢
Ha )
i S :
iy g ¢
4 LA o ,.
fb:}:;*( B '
;*"' 1 e -:h i o
f Orlg:i ndJ Z\pp]JanJ.on NO-‘.IU'B OC 1999- . P I
L " . -_,_\.._.'...u, 1-. . [ l:
- Date o£ Order :: ’l‘his Lhe-ﬂl.h Ddy uf Scptember 1999. o
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} A L : i P I : !
The‘Hon‘bleer“G.L.Sisg}Xlne AdmlnlsLLaLive Member . '
P L oo - - 4 :
: A ;..L:,... "l:‘ ¢ “ar g P ‘..14,’.“%‘:[ r:. '.: & :{":: '
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the app]ieanLo are c‘milaxlj sltuated with the dpp]iCants

in O Ae No 24»/95. ncfore allowing thut allOWance to
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH

0.4. NO. 44/2001

IN THE MATTER OF

Written Statement filed by Bespondent No. 1 to 4

ANDY
- IN THE MATTER OF

0.A. NO. 14/2001

Title Shri K.C.Bhattachar jee and Others

Vs

Union of India & Qthers

-I? T.N.Shanoo, Deputy Inspector General North Assam

Division, SSB; Tezpur do hereby solemnly affirm and

follows :—

1. The D.0. NAD impleaded as party Respondents No.4
reoeived‘the copy of the said O.A, thrqugh Deguty Registrar, CAT

Guwahati alongwith order dated 17-1-2001. T have gone through

with tha facts and circumstances of the instant case, That 1 am

;:éompetent to verify and sign the written statement on behalf of

Union Of India and Other official respondeﬁts.

2. That this Depariment does not admit the

"statementz, allegations and averment made'in the said O0.A., save

\

land except those have been specifically admitted in the written

‘statement &s under :

contd. ..

state as

/

understood the contents thereof, as such I am well acguainted

facts,

Dy. Inspector General

N. A. Division : 8. 8, B,

Tezpur,



( FPage— 2 )

3. ' That as regards the contention of para 1 of ihe appli-

cation the Deponent respectfully states that the applicanis aré_

all gazetted executive and non—-executive/ personnel and therehy

they are not entitled to raticon allowance granted tc' the non-

| J—
gazetted executive/ non-executive staff, vide Cabinet Secretariat

letter No,A-27011/4/86-FA-I1 dated 18-12-87 ( Annexure of "the

0.A.)as the ration aiiowance was granted to the executive sféff
upto the rank of F.O. vide above mentioned letter. . .
4. That as regards contents of para 2 and 3 of the 0.A.,

this Deponent does not make any comment, since these are matier

" of records.

5. 7 That as regards contents of para 4(i), same are admit-
ted being a matter of record.
g. That as regards contents of para 4(ii), it is for the

Hon'kle Court to adjudicate upon the relief as prayed for by the

applicants,

7.’ That as regards contents of para 4(iii), it is suhmitu-

-

" ted that the same are gabtially admitied. However, w.e.f, 15-1-

. 2001 the operational/administrative conirel of S8SB has been

transferred to MHA including-CEOAk

8, > That with reference to contents of para 4(iv té ix) of
the Q.A. it ié submitted that the same are a matier of redord.
9. " That with reference te the contents of para 4(x) of the

0.A. it is submitied that as is evident fro Annaxﬁra—XIV cf the

0.A. that as.per the order of the Govi. /the said allowances is

contd. ..

é. 3. By

Division ¢

Tezpuls

N. A



speajfinally' authorised on their posting to T.C. Salonibari_ to
———

MOKSMO/CMO.  Facility of ration allowance has been authorised to

. par with combatised officers only when they are posted in
GCs/TCs  Salonibari because MOs are treated as integral part of
o™ ) . . ~—

“GCS/TCS Salonibari and they have to pérform duties at par with

combatised GC/TC Personnel. Therefore, as a special oase they
have been allowed the facilities as are admissible to combatised
GC Officera. This facility ceases the moment, Medical Officers are
posted out of the Group Centres and Training Centre, Salonibari
10, That with reference to contents of para 4(xi), it 1is

submitted that the Applicants are not entitled to Ration Allow-

“ance. A perusal of Annexure-II o the 0.A. incorporating the

position with reference to Balion Aiimwance would reveal that the

same is authorised {o the rank of F.O. and helow only. The said

allowance is nol authorised to civilian gazetied executive and
non—execulive employéas. Further it is admitted that the
répresentatjqné‘werﬁ }eceived from the appficahts.‘The samei were
duﬁy eonsidefed and oreplied on merit. As the applicants are
gazetlied . executive .and non-execulbive employees they are not
eﬁtitéed for the Ration Allowance, as the same has nei been
authorised to them. Same has only been authorised to the rank of
F.Q, and béicw as per the scheme and ﬁoliay of the Government

\ : .

mentioned in the arderv dateﬂ"18—12—87 { copy enclosed as

Annexure~IT to the 0.A.).

+

contd. ..

»

fezpurl.

Dy. Inspecies

N. A. vDi;i:,,\m: .
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A Y
i1, That with reference to contents of para 4(xii & xiii)S

it is submitted that the present O.A. is not at all covered by
the judgement end orders as mentioned in para (VITI) of the OQ.A.

A}l the judgements referred to be the spplicants pertain to non—
S ' _ ——

gazetied, non-sxeculive employees of the rank of F.O. and below.

F—

The present applicants are gazetted executive and non-executive

employees and there iz not order in vogue, authorising them the

said ration allowance.

GROUNDS

12, ) That with reference 1o subpara I to ITI of para 5 it is
submitied that the factual pesition bas already been elaborated
in deftail in ths reply furnished in the preceeding paras of the

0.A, and the same is reiterated here for the sake of brevity.

There is no order in vogue which authorises ration allowances to

-

the  gazetted non-executive/executive employees of the 'SSB.

e

Fﬁ??her? the judgement of various 0.As as projected in para

4(viii) of the O.A. afe concérned same are not applicable to the
prezent  applicants as all the present appiicants are gazetted
Executiy& emplovees ahﬂ 'n@n-exedutive emplovees whereas the
applicants in the other 0.As are nén—gazetted employees. In light
of the submissiong made herein above, it is most respectfully
éubmitted. thaf the prezent 0.A. be dismissed being devoid of

merit.

contd. ..

r3
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13. That as redards contentsg of para 6 of the 0.A. it is
submitted that the applicants have themzselves in para 4(ix) of
0.A. admitted that reply to their _representations haQe been

received and they bhave heen informed of ihe’ factual position.

: Copy of the same has been annexed asg Aﬁnexure—;XII and XIII to

" the Q.A.

14, The para. 7 of the 0.A. is 8 matter of record.
15, . In light of the submission mede hereifi above it is most

réspecﬁfully submitted that the instant,O,Ac be dismissed being
devoid | of ‘merit. Asv'there is no order, sauthorising Jration
:aiIOWancas to the gazetted officers executive/non execulive and

‘the samé camnot be authorised to them. .

18. As in para 12 of counter.

VERTFICATION

1

Assam Di?ision, T&zpmr do hereby verify that the contents stated

in the written statement are true to the best of my' knowledge,

,beiief and information and that no material fact bhas bheen ocon~

cealed and suppressed.

. AND T sign this verification today on this nth day

of May,2001.

Dy. Inspector General
N. A. Division : 5.5, B,
Tezpus,-

I, T.N.Shanoo, Deputy Inspector TGeneral,SSB, North



